IN THE HIGH COURT OF KARNATAKA AT BANGALCRE
| BEFORE ‘
THE HON'BLE MR.JUSTICE V.GOPALA GOWDA

K.M.Narayana,

8/0.K.Maddu Krishnappa,

R/0 No,.4'C' Street PFort,

Kalasipalyam,

Bangalore. ~ ~ v+ +PETTTIONER

(By Smt.Geetha Menon - Adv,,)

2

R.V.Devaraj,
8/0 R, V.Wﬁ%happn
R/0 No.50'C’,

Bangalore.

(Respondents 2 to 14 are deleted
v/0 4td129,.5,2001, G.V.Shantha Raju for
Respondent ) 3

. This election petition is filed under Seation 81 of
the Representation- of the People Aot 19351, by the petitivner-
Candidate at 1999 elestions to the Karnataka Begislative
Assenmbly Constituency held on $.9,1999, m?m ‘that this
Hon'ble Court miy be pleased te‘ A :

(a) Declare that the declaration of rmze-%ﬁe Respondent
No.l from ¥o.81 Assembly Ceonatitueney as nall end veoid.

:(h) Deaglare that the raﬁ@mﬁ LTS 'nu M‘Etd
corrapt practices under 8s.123(3) and 133(§) ﬁﬁ $00.180(1) (b)
and 100(1)€4){iL) of R.P.Acty
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(¢) Declare that the result of the election of
the respondent No.l as having been materially affected
under Section 100(1)(d)(1ii) & (iv) of the Representation
of Peoples Act,

(d) Direct repoll to the No.8l Chamarajpet Assembly
Constituency.

(e) Declare that the Section 61(a) of the Representation
of Peoples Act and consequent rules under Chapter 2 of the
Conduct of Elections Rules, 1961, as unconstitutional.

(£) Declare that the elections under Electronic Voting
Machine held in No.81 Chamarajpet Assembly Constituency as
null and void.

(g) Mame respondent No.l as having committed corrupt
practices under section 98 of the Repreaentation ofpeoples
Act and such other persons who hawe .committed the corrupt
practice,

(h) Award costs of the petition,

$4) grant such other relief or consequential reljefs
as this Court deems fit in the facts and circumstancds of
the case.

This Election Petition coming on for orders on I.As.
II & V £filed by Respondent No.l under Order-6 Rule-16 and
Order-"7 Rule-ll(a) of the CPC, r/w Sec.87 of the Represen-
tation of thopeople Act 1951, for striking off the
paragraphs 7 to 34 in the above Blection Petition and
‘dismissing the Election Petition on the ground that it
is not maintainable, between 28.3,2002 to 4.6.2002 and
for pronouncement of orders on 11,6.2002 in the preseance
Oof Smt.Geetha Memon, Advocate for patitioneg,and sSri.q.v.
Shantharaju, Advocate for Respondent Nb.%)and for the
reasons stated in the Order, while allowing I.As II & V
it is ordered and decreed that the Election Petition
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be and the same is hereby dismissed.

And it is further ordered and decreed that the
petitioner do pay the cost of i,10,000/- (Ripees
Ten thousand only) to the firat Respondent.

Given under my hand and the seal of this Court,
this the llith day of June 2002, '
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REGISTRAR (JUDICIAL)
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